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O R D E R 
(Virtual Mode) 

05.04.2021: Heard an I. A. No. 678 of 2021. Application of 

condonation of delay in filing of Rejoinder. 

 Learned Counsel for the Respondent has no objection in allowing the 

Application. After due consideration the Application is allowed. Therefore, 

the Rejoinder filed by the Appellant is taken on record. 

 Let the matter be fixed ‘For Hearing’ on 07th May, 2021.   

 

 

            [Justice Jarat Kumar Jain]  
                                                                                 Member (Judicial) 

 

 
 

[Kanthi Narahari] 
 Member (Technical) 
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